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Construction of 'bridges over Yamuna 
at Kachaura Ghat and Bateshwar

*730. SHRI RAM PRAKASH: WiU 
the  Minister  of  SHIPPING  AND 
TRANSPORT be pleased to state:

(a) whether  the  Government  of 
Uttar Pradesh had sent any  scheme 
for the approval of the Centre for the 
construction of bridges over Yamuna, 
one at Kachaura Ghat and the other 
at Bateshwar  (Naurangi  Ghat)  in 
Tehsil Bah of District Agra;

(b) if so, whether the bridges over 
Yamuna would be included in  the 
"Fifth Five Year Plan; and

(c) whether there is proposal to in
clude the construction of bridges over 
Yamuna-one at Kachaura  Ghat and 
the other  at  Bateshwar  (Naurangi 
Ghat) in the Fifth Five Year Plan?

THE MINISTER OF SHIPPING AND 
TRANSPORT (SHRI RAJ BAHADUR): 
’.(a) No, Sir.

(b) and (c). Do not arise.
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Food production stagnant in Andhra 
Pradesh

731  SHRI Y  ESWARA REDDY 
Will the Minister of AGRICULTURE 
be pleased to state

<a) whether  food  production  in 
Andhra Pradesh has remained stagnant 
since 1964-65,

(b) if so the reasons therefor, and

(c) the steps taken by Government 
to increase food production  m  the 
State’

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
ANNASAHEB P SHINDE)  (a)  to
(c) A statement is laid on the Table 
of the Sabha.

Statement

(a)  to (c) It is a fact that food
grains production is more or less stag
nant m Andhra Pradesh since 1964-65 
There are many reasons lor it  The 
State has suffered  heavily due to 
drought conditions in successive ''Pars. 
Apart from adverse seasonal  condi
tions, the other factors responsible for

this situation are unsuitability of the 
newly evolved varieties,  particularly 
in the case of rice, pest and disease 
problem price and marketing difficul
ties, etc

The Mmistiy is alive to the situa
tion and various steps have been taken 
to increase iooa production  in  the 
State  Thêe include (i) expansion of 
area under the High-\ lelding Varieties 
Programme (n) launching oi district 
tnal-cum-demonstration programme for 
newly evolved uce varieties (ui) in
tensification  of  plant  protection 
measures  (i\) intensive de\ elopment 
of irrigation facilities and introduction 
ol  multiple cropping  (v) adeq idte 
and timely supnlv of inputs like «eeds, 
fertilisers and credit (vi) emphasis on 
adequate and balanced use of fertili
sers, (vn) farmers’  training  along- 
with  national  demonstration  pro
gramme

SHRI Y ESWARA REDDY Besides 
the measures to overcome the* stagna 
tion m production mentioned m the 
statement, increase in production is 
invariably linked up seriously with the 
implementation of the land reforms 
Andhra Pradesh has enacted a land 
Ceiling Act last September and  the 
President has g'ven assent to it on 
31st December but the Government of 
Andhra Pradesh feels that it could not 
be implemented because it might be 
challenged m a court of law  They 
feel that it should be included under 
the 9th Schedule of Constitution so as 
to make it non-iusticiable  When is 
the Government going to include it in 
the 9th Schedule7  Can they mention 
any definite date’

SHRJ ANNASAHEB  P  SHINDE 
Obviously the implementation of land 
reforms has «ora« relevance to produc
tion  As for the inclusion m the 9th 
Schedule we propose to include all 
land  legislations  under the  9th 
Schedule so that necessary protection 
is given to land reform measures for 
all the State Governments, including 
Andhra Pradesh Government




